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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No,18/96 Date of Orders 4.1,96

BETWEEN?$

1. M,B,Srinivasulu

2, M.G.Srinivas

3. S.Jaya Chandra Rao

4, K.S. Dhan Raj
AND

1. The Director,
Defence Machinery Designs
Establishment P,.Box No,2043,
Secunderabad.

2. The Programme Director, (for PM (Pers)
Head Quarters ATVP, B4,
Paryavaran Bhavan, 3rd Floor,

CGO Complex, Lodhi Road,
New Lelhi « 110 003,

Counsel for the Applicants

Counsel for the Respondents

CORAM:

.+ Applicants,

).

.s Respoq@ents.

ee Mr . ,K.K.Chakravar

. Mr .N.V.Ramana

HON'BLE SHRI V.NEELADRI RAQ 3 VICE CHAZRMAN) T

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
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2. The Programme Director (for PM (Pers) ), Head Qﬂarters ATVP,
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. - New Delhi- 110003, . | |
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. 3. One Copy to Mr.K.K,Chakravar thy,
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Heard Shri K.K.Chakravarthy, learned counsel
|
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for the applicants and Shri N.V .Ramana, learned standing

counsel for the respondents.

This OA was filed praying for declaration that the

= ——o—o o - -

2,
action of the respondents 1 and 2 in not granting the scale o

1

f5.950-1500 to the applicants from the date of their appoint= |
|

ment on par with the other employegs,is illegal, arbitrary
and violative of Articles 14 and 16 of the Constitution of

India and for consequential direction to the respondents

1 and 2 to grant the said scale to the applicants from the

|

date of their appointment and for payment of the arrears. :
f

|

3. As the representations of these four applicants

were forwarded to R-2 by the letter dated 30.1,95 vide

|

f
|
Annexure A-7 and the same was reminded by the letter dated !

3.4,.95 vide Annexure-9, it is just and proper to dispose oﬁ

this OA by directing R=2 to consider the said representa-

tions of the applicants in accordance with law expeditiousl
A

and preferably by 30.6.1996. It is needless to say that 1£)
|

the applicants are going to be pre judiced with the order

to be passed by k-2, they are free to move this Tribunal

{f they are so advised under Section 19 of the x Administﬂ%tiv-

Tribunals Act. ' u
The OA is ordered accordingly at the admission I:
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‘o
ffﬁgqggﬁﬁygggn:tsx stage. No costs.// \ |
{R ,RANGARAJAN) (V.NEELADRI RAO)
MEMBER (ADMN,) . VICE CHAIRMAN
1996, fpitly

Dateds 4th Januar
Open court dictation, ,Em%h&
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IN THE CENTRAL ADMINTS TRATIVE TRT BUYAL
HYLERABAL BENCH AT HYLERABAD

]
THE HON'BLE MR,JUSTICE V.NEELADRI RAO
. VICE CHAIRMAN ,
|

AND -‘_#”’,,Mﬂw“*

THE HON'BLE MR.R.RANGARAJAN : Ma) L L
Dateds: (A; \ ~-1996
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e - © . Admittfd and Interim directions
AT : B issued, .
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. L_iismi 5ed as withdrawn.
- Dismipsed foy default.

“Orgkred/Re jected. '
‘ i\wl"ou,-order as to costs. ' —






